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BEFORE THE HON'BLE NATIONAL GREEN TRffiUNAL 

PRINCIPAL BENCH, NEW DELHI 

Original Application No. 311/2025 

IN THE MATTER OF: 

T. S. Singh ... Applicant 

Versus 

Union of India & Ors. . .. Respondent (s) 

REPLY BY WAY OF AFFIDAVIT ON BEHALF OF RESPONDENT NO. 

2 MINISTRY OF HOUSING AND URBAN AFFAIRS (MoHUA) 

It Most Respectfully Showeth:-

1. That the present reply is being filed by Respondent No. 2 i.e. Ministry of 

Housing and Urban Affairs (MoHUA) through Shri Binod Kumar 

Yadav, Under Secretary, Office at Swachh Bharat Mission-Urban, 

MoHUA, who is duly authorized and competent to file the present reply on 

behalf of the answering respondent no. 2. 

2. That I am, in my aforementioned official capacity, well conversant with 

the facts and circumstances of the present case, based on the records and 

documents available with the department. As such, I am competent and 

authorized to swear and file the present reply affidavit on behalf of the 

Respondent No.2 Ministry of Housing and Urban Affairs (hereinafter 
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3. That the present Original Application (O.A.) No. 311 of 2025 has been 

filed before this Tribunal by Shri T. S. Singh, raising allegations of 

environmental degradation and non-compliance of statutory environmental 

norms in relation to the construction of a Sewage Treatment Plant (STP) 

within the limits of Nagar Palika Parishad, Kalpi, District Jalaun, Uttar 

Pradesh, after interception and diversion of the Rayad drain, which 

ultimately discharges into River Yamuna. The grievance of the Applicant 

is that the Rayad drain is stated to have a flow of 11 MLD (7 days), 

whereas the proposed STP is of only 5 MLD capacity, thereby alleging a 

mismatch in sewage treatment capacity and consequent impact on the 

water quality of River Yamuna. On the basis of the said averments, the 

Applicant has sought appropriate directions against the concerned 

authorities in relation to the alleged environmental violations. 

REPLY ON MERITS 

4. That sanitation is a State subject under the Seventh Schedule of the 

Constitution of India and, pursuant to the 74th Constitutional 

Amendment, the responsibility for water supply and sanitation services 

has been devolved upon Urban Local Bodies (ULBs). Accordingly, the 

planning, design, execution, operation, and maintenance of sanitation 

infrastructure in urban areas primarily lie within the domain of the 

respective State Governments and ULBs. 

s. That the role of the Ministry of Housing and Urban Affairs is limited to 
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technical support, and extending partial financial assistance to the 

States/UTs. The Ministry Issues manuals, standard operating 

procedures, advisories, and guidelines from time to time for appropriate 

management of solid and liquid waste, while the actual implementation 

rests with the States/UTs and ULBs. 

6. That the Used Water Management (UWM) component ofSBM-Urban 2.0, 

the Central share of funds is released to States/UTs for Urban Local Bodies 

having population below one lakh, inter alia, for procurement of septic tank 

desludging equipment, establishment of STPs I STP-cum-FSTPs, and 

~AOA• ;::.a:!,""'~ opment of interception and diversion works, including pumping 
lf .... ll'l' .,. :twrr ~ 

•• "": ;:rt;~ ':::> .,., ;atidns and conveyance infrastructure. Such releases are made strictly on 
noort-~R1t .,. r-

r Ot l r1 eO .,. the basis of action plans approved by the State Level Technical 

Committee (SL TC) and are thereafter implemented by the concerned 

States/UTs and ULBs. 

7. That the role of MoHUA is restricted to policy guidance and release of 

Central financial assistance strictly in accordance with the action plans 

approved and submitted by the concerned State. The decisions relating to 

implementation, modification, enhancement of capacity, or field-level 

execution of projects fall exclusively within the domain of the respective 

State Government and Urban Local Bodies, based on site-specific and field 

requirements. 

IW&l .. 8. ~haP Government of U.P. has gtven the proposal for different ULBs 
1 

including Kalpi. The copy of details of approval by the answering 

respondent is annexed as Annexure - Rl. The copy of the CSAP UWM 
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